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RECORD OF PROCEEDI NGS
Petition(s) for Special Leave to Appeal (C No(s) . 36769/ 2012

(Arising out of inpugned final

in SCA No. 8031/2010 passed by the High Court O Qujarat At

Ahnedabad)

AKSHAR MAHI LA B. ED. COLLEGE

VERSUS

STATE OF GUIARAT & CRS.

(with interimrelief and office report)

(For Final Disposal)

W TH SLP(C) No. 36770/ 2012

(Wth Ofice Report)

SLP(C) No. 36771/2012

(Wth Ofice Report)

SLP(C) No. 36772/ 2012

(Wth Ofice Report)

Dat e: 29/02/ 2016 These petitions were called on for hearing today.

CORAM :

For Petitioner(s)

For Respondent (s)

Signature Not Verified

Digitally signed by
Mahabi r Si ngh
Date: 2016.02. 29

( MAHABI R SI NGH)
16:43: 38 | ST
Reason:
COURT MASTER

HON BLE THE CHI EF JUSTI CE
HON BLE MRS. JUSTI CE R BANUVATHI
HON BLE MR JUSTI CE UDAY UMESH LALIT

Ms. Sumita Ray, Adv.
Ms. Hemanti ka Wahi, Adv.
The Court made the follow ng

ORDER

Not taken up

j udgnent and order dated 08/09/2011

Petitioner(s)

Respondent ( s)

(VEENA KHERA)
COURT MASTER



